
CENTRAL ADPIIPIISTRATIVE TRIBUNAL
Principal Bench, New Delhi,

0.A.287/8IJ

New Delhi, Thie the 9th Day ef February 1994.

Hen'ble Shri C.3. Rev. WBmber(3)

Hen*blB Shri P.T. ThiruvenQabafn, nemher(A)

Smt Sushroa Suri
Asat Geuernment Abveeate,
74, Lawybrs Chambers
Central AQcney Sectien
Supreme Ceurt Cempeani

Applicant

By Shri H.K, Ganguani

Versus

1. Union Public Service Cemmiasion
Through its Secretary
Dhelpur House, Shahjahan Read,

New Delhi.

2, Union of Inbia
Through Secretary
Department of Legal Affaite
Ministry of Lay 4 Justice
Shastri Bhavan
Neu Delhi,

By Abvecate None.
Responbonts

0 R D E R(Oral^

Hen'ble Shri C.3. Roy. Member(l)

1. Shri H.K, Ganguani'8 name has been wrongly shewn in
the cause list in the rospenbent sibe. He appears far the
applicant. He wishes to withbrau the case as not presseb.
Therefore the 8.A is bismisseb as withbrawn uith no costs.
The interim erbor alreaby passeb is hereby vacatob as it
merges uith the O.A,

f. 0 .

(c.D.Hov;'
Member(3)

LCP


